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[Earlier OA No. 506 of2024 (PB)]

IN THE MATTER OF

Suo Moto matter in respect of trews item appearing in News Bangalore
Mirror dated 02.03.2024 titled "Negtect oflakes led to city's parched

scenes, say experts"

And

Karnataka Tank Conservatiol & Developmertt Authority, Through its
Chief Executive Officer, Bengaluru & Others

Respondenls

AFFIDAVIT ON BEHALF OF']'HE KARNATAKA STATE

POLLUTION CONTROL BOARD

I, Shri. K . S Sudhakar, son of Shri. Shivarame Gowda, aged about 52 years,

presently working as the Environmental OfIcer, Kamataka State Pollution

Control Board Che "KSPCB"), do heleby solemnly affirm and state that I am

duly authorized t to depose the present affidavit on behalf of the

and circumstances about the present matter,

t
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based on the official documents/recolds ol'the Karnataka State Pollution Control

Board and also in my official capacity and depose as set forth below;

1. It is respectfully submitted that the subject matter of the present

proceedings pertains to the depletion of groundwater in the city of Bengaluru

and surrounding areas due to neglect of iakes. In this regard, it is respectfully

submitted that KSPCB has been monitoring the rvater quality ollakes and taking

adequate measures to prevent pollution. in accordance with applicable law.

2. In this regard, it is respectfully submitted that the Hon'ble High Court of

Karnataka has dealt with the issue of protection and rejuvenation of lakes of

Bangalore, in Writ Petition No. 58125 of20l7. The Hon'ble High Court, by

order dated 25.07.2024, constituted a committee to be headed by the Chief

Secretary ofthe Government ofKamataka, to effectively address these issues. It

is respectfully submitted that the matter is still pending consideration before the

Hon'ble High Court of Kamataka. with the next date of hearing being

18.08.2025. A true copy of the releyant orders of the Hon'ble High Court of

Karnataka in WP No. 58125 of20l7, as obtained fiom the oflicial website ofthe

Kamataka High Court, is annexed herewith as ANNEXURE Rl. In due

compliance with the directions of the Hon'ble High Court of Kamataka, a

committee has been constituted by the State Govemment on 26.08.2024 under

ship of Additional Chief Secretary to the Government of

iffi=i
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departments (the "Committ€e"). The first meeting of the
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said committee was held on 26.11.2024, and during the discussion, the

committee suggested the adoption of a strategy for the protection of lakes and

tanks ofBangalore, with the involvement ofyarious stakeholders.In view ofthis,

the KSPCB has already sought derails ofstraregies developed. from the various

stakeholders, for the prevention of pollution of lakes, and the same will be

discussed in the next meeting ofthe Committee. A copy ofthe formation of the

committee vide Govemment Order FEE 368 EPC 2024,Bangalore, is produced

herewith as ANNEXURE-R2. Minutes of the meeting dated 26.112024 and

03.01.2025 are annexed herewith as ANNEXURE R3 and R4.

3. It may be noted that lakes and tanks in and around Bengaluru are under

the custody and jurisdiction of yarious Govemment Authorities, such as the

BDA, BWSSB, BBMP and even village panchayats. As such, these Goyemment

Authorities have to exercise their powers to protect the lakes and ensure that the

lakes are maintained in an ecologically sustainable manner.

4. Without any prejudice to the aboye submissions, KSPCB, in its capacity,

has undertaken periodic and situation-based analysis ofwater samples, so as to

monitor the water quality ofvarious lakes. The KSPCB has issued notices to the

Bruhat Bengaluru Mahanagara Palike ("BBMP"), Bengaluru Development

Authodty ("BDA") and the BWSSB, requiring them to cnsure the stopping of

enlD ol illegal discharge, enrry.oFfr@q\p., inro the lakes. It may also he.',,,... i .::,11.,; -
rclevant to submit that if lalps are perioitii.FliyYesilred and are lree &om
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pollution and encroachments, the water holding capacity oflakes and thereby the

percolation of water increases, eventually leading to recharge of groundwater.

Copies of the notices issued to BWSSB, BDA and BBMP are collectively

annexed herewith as ANNEXURE R5.

5. Following ftom the above, it is submitted that KSPCB, is granting

Consent for Establishment only 10 projects/industries, which strictly meet the

siting guidelines notified by the Govemrnent ofKamataka, with respect to lakes

and tanks. KSPCB is also scrutinizing applications for Consent for

Establishment from projects/industries, with due caution before granting

Consent for Establishment, so as to eliminate any possibility of stray pollution

being caused. The KSPCB is also insisting that industries, apartlnents,

commercial complexes, IIBT units, hotels, hospitals etc., (i.e., organizations

that are covered by the consent mechanism, under KSPCB) to set up their

sewage/effluent treatment system and treat domestic sewage effluent and/or

industrial emuent as the case may be, to the standards specified by the KSPCB

and further utilize the treated emuent within theirpremises for various secondary

uses like gardening, toilet flushing (treated sewage,), cooling water make up and

in construction activities. As a consequence, typically there has been no

discharge oftreated,/untreated selvage from these sectors. However, where there

been stray incidents ofany illegal discharge, the KSPCB is initiating action

violat pcr the provisions of the Water (Prevention & Control

1974. As a consequenae, as submitted herein above, the main

btgv.-t-- -



reason forpollution oflakes has typically been beaause ofillegal entry ofsurface

runoffs and due to illegal discharge of sewage and sullage emuent from the

unorganized sectom, particularly in areas where appropriate civic amenities are

lacking or where underground sewcrage system and Sewage Treatment Plants

have not been established by the concerned deparhnents such as the BWSSB,

BDA and BBMP.

6. It is respectfully submitted that the KSPCB will be obliged to provide any

other information that may be required by this Hon'ble Tribunal.

t<Nrzg-
DEPONENT

VERIFICATION

Verified on this 13th day ofAugust, 2025, at Bengaluru, that the contents ofthe

above affidavit are true and correct to the best of my knowledge, information

and beliefand nothing material is concealed therefrom.



-HIGH 
COURT OF K,ARNATAKA

Erooo.,{}E

C assrlicai on:cM REs

SUFiAJ GOVINDAMJ

Petil oner Advocale: VtKRAiit

BALAJIB L

Respondeni Advocate HccP
FOR RI.R3 (NtA NOT FILED)

Judge: suFtaJ GovtNoAMJ

24D7t2025

'lf,rnune (r

28147t2025

$, & +.r

Dale ofF ing l9/1212017

,r:31:48

ADJOURNED

q-l

t > ca3esralus ) ca*sralug

54124120,1'

(KAHC010l408O2Ot7)

Pet tioner: sRt tiAirAswaMt

Respondent: THE STATE OF

Filing No : WP 5812t20'17

LASI POSIEd FOT FURTHER

HEARING

1anat2o25

Oaily OrdeB: wP 58125/2017

l Shi VLakshmlnaEyan, leamed sen or counset, submits rhar a resoturion has been passed by the
Panchayat He submits lhai once an ac@unl is opened coniiburiors from a[ the ayouls wit be
collecled and ihe STP will b€ estabt shed He submits that ihe sa d .esolution wi be ptaced on
record beforc ihe Principat Bench wirhin hro days
2 Re-lisi this matler on 18.08.2025

LaBt Updatad On: 2025-07-29 I 1 :11 :24

SURAJ GOVIN DARTA^'

1. teamed Senior counsel for the petiltoner seeks for and
application as also lo amend the cause titt€.

2. R*lisl on 2A 7 2025

Last Updatod On: 2025-07-16 14:!4:52

SUFIAJ GOVINDAFIAJ

15t07t2025

is grantod a weet's time to rile necessary
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1. Being ol ihe considered oPinion thal ShanthipuE Granr panchavat, Sariagur hobli, Anekal ialuk is

a n€cessary party to decide lhe ls between the pariies. Epresenled bv POO is brcughl oh €cord as

2'CoLlseltor ll'e pehtroner s dtrecled lo € ry oul amendneltard ile arendeo cause Ille

3 Sri B J Somayaji, leamed counsel is direcied lo accept notice for respondenl No 4

4 Learned counselfor lhe pelitioner seeks ior a week's trme lo furnish details of the persons who

had formed vnayaka, Naidu and Yella Bogi layouts ii Shanthipula gram Panchayat so as io bring

them on rccord as party rcsPondenls.

5. Relisl on 15 07.2025.

Last Updated On:2025_07'03 10 36 07

SURr'J GOVINDARAJ

1. Al the request of learned Seniorcouns€|, relislon 1 7.2025

Last Updated On: 2025_06_06 14:47:08

SURAJ GOVINOARAJ

05t4612025

22t4412425

02104t2025

19tAU2a25

0610312025

1. Leahed AdditionalSPP as also Sri.Vlakshminaravan, learned senior counselsubm I lhai land in

sy.No.17712 oI Chicknagamangala, sariapuB Hobli, AnekalTaluk has been identilied for the puPose

ol eslablishmenl of STP

2. Leamed Additional SPP submis lhal the said land could be given free of cost lor purpose of

eslablshment of lhe sTP subiecl to exPenses of cohstruction of the STP being laken up bv the

pelitioners and the other personswho have formed lavouts around ihe lake

3 Sri V Lakshmiraraya na. learned senror counsel seeks lor and s granted Iour weeks time to pLace

on recod a prcposal for the establishment o, the SIP rncluding the financing and construcnon

4 Relist on 5 6.2025.

La3t Updatod On: 2025-04-23 14:49:20

SUflAJ GOVINDARAI

,Relislon 22.4.2025.

L.!t Upd.ted On: 20254m3 14:r9:32

SURAJ GOVINDAMJ

,1. Non€ appears for the petitioner though called twics

2. Relier on 2.04.2025.

L..t Updetad On: 202H'20 10:27:02

SUMJ GOVINDARAJ

1 Leamed Senior Counsel for tne pettioners s€eks lot and is granted len davs lime to obtaii

instructionsand make hisslbmissions.

2. Re'list this matleron 19.03.2025.

Last Updated On: 2025{}1014155:15

SURAJ GOVINOARAJ 19t0212025
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Relrsi on 06.03 2025

La€t Updatod On:2025-02,21 09:56 41

SURAJ GOVINOAMJ

Leamed counse appeaing lor the peritoners seeks tor and s granied a weeks time to obtarn
inslructions and make his submission as regards rhe imptementation of STp Hence, retisr rhis
matter on 19.02 2025.

Last Updated On: 2025-02-06 17:00:17

11 SUfIA' GOVINOAB}.'

None appears for the peirtionsrs Henc€. re-lisl on 06 02 2025

La.t Updatsd On: 2025-01-22 10:01:23

SURA.J GOVINDARA'

R€lisi on 16.01.2025.

L.3t Upd.tod On: 202412,23 11:33:04

SIJTiA.' GOVINDARAJ

211A112025

2011212024

05h2t2424

22111t2024

44111t2024

12

1. S . V l-akshmina€yaha, learned senior counsel appsaring for peiitioners seeks for two ws€ks
tim€ to malG his submission
2 Re]iston 1912 2024 aI2.30 p.m

LaBt Updatod On: 2024-12-19 18:36145

SURAJ GOVINDART"J

SURAJ GOVINDARAJ

1 S . V Lakshman, learned senior counsel seeks for and is granred two weeks time to make his
submission made by leanedAddl. SPP on 08.11.2024
2. R€-lisl on 05.12.2024.

Last Updal€d On: 2024-11-25 1 4:48:38

1 teamed AddlSPP submils thal on inspection insolar as the present peiitioners, Shantipum Lake
is concerned, 6 cha€e sheei has been taid His turther submission is that he tocat residenis are
w(ling io conlribule for esiablishment of a Sewage Treahenl Ptanl and if someone we.e io come
torward to take the rcsponsibility ofestabrishing a STP, rherc being tands avaitabte, the same coutd
be set up and iho Shantplra Lake coutd be saved
2 This submission is placed on recod to enable the counsetfor the peiiitonels to obiain instruclions
and make hrs submission

3. lnsolar as the delibelstion oflhe commltee is conceh€d, he se6ks lor and is gEnred two weeks
time to repod on tunher prcgrcss.

4. Relist on 22 11 _2024_

LaBt Updated On: 2024-11-11 11103:57

toP
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SURAJ GOVINDAMJ

30110/2024

24t09/2024

111A9t2A24

ZA|AA!2A24

1. Leamed Addil onal Public Prosecutor seeks for a week s lme to place lhe repon of the commillee

2 Re-list on 8.112024.t2.30 p m

Last Updated Otr:2024-11-0414 36 45

17

None appears for rcspondenis No 1 1o 3, €-lisi on 23.10 2024 a\2 30p.r..

Last Updated On: 2024-09_25 1 8:56:48

t8 SURA.' GOVINOARAJ

None appea6 lor respondeh6 No.1 to 3

R€-list on 24.9.2024 at2.30 P.m.

Last Updated On:2024{912 19120:48

SUMJ GOVINDARA'19

20

1. Laamed Pddilional SPP submits thal commillso has been conslituted and lhe order has been

received by him, given threedays lime, hewould place the same on €cotd.

2. Re-list on 11.09.2024.

3. R€gistry isdirecled lo pul up lhe memo liled bv ihe respondent No.1

Last Updated On: 2024-08-29 10:58:41

SURAJ GOVINDARAJ 25107t2024

loPl



1. Loarned Addiiional SPP submiis that due to continues discnaqe ot the sewage and efluenr into

the slorm water dlain an FIR in Crirne No.368/2024 has been registercd by lh€ PaGppana Agrahara
Police Siation for lhe otrences unde. section 279. 280,292 and 293 ofthe Bha6rya Nyaya Samhira
(BNS)

2. His subrn ssion is as also that provrsion ol Seclion 12 of the Kanataka Tank ConservErion and
Developmeni Authorily Acl 2014 as slso been invoked as €gards the said prohibited Acrs
punishmenl being prescribed under Secilon 23 olthesaid Act
3. The aspect ofpollution boing caused to the takes and ianks has assumed huge importance having
deleterious efteci on the life ofrhe citizen ol Bengaturu
4 Wth h gh influx of poople lnto Benga uru and lhe activlties b€ing caried on I s .equircd for lhe
Slale to prctecl the envtonment so as to enabre ihe ciiizen lo tead prcper Ufe wilhin lho meaning oi
Adicle 21 ol lhe Constitution of lndia The ghl to tfe would also inctude ghtto an uipoluted
aimosphere with a good environment.
5 Hence. I am of lhe consdered opinion that a commrttee wou td be req! ned b be fomed consisting
ollhe relevani stake holders, who can take up lhe matte. and make avattabe a good environmentfor
cilizens of Bengaluru.

6 Honce, the Ch ef Secretary Government of Karnatalia is rcquested to constiiute a committee
prcfelably consisting of lh€ Pincipal Secrclary. Forcsl, I:cology 6nd Environmenl, lhe Chairman or
i,lember Secret8.y of the Ka.nataka Srale Pottution Conlrot Board, the p ncipat Sec€tary Re!€nue
Depanm€nl, ihe Principal Secrclary, Ruraland Panchayat Raj Deparrrnenr wilh rhe rcpresenlative ot
Po|ce Oopadment as nominated by Director cenerat of Porico and tnspector cenerat of potic6,

Government oI Kamataka As also to inctude experrs trom tnd ian tnstitule of Science. tndian lnstirure

of [ilanagemenl TATA lnstiiute of Fundamental Research, non€overnmeniat organizaions as atso
represenlatives of lhe State Lovel Envircnmentatrmpacl Assessment Authority. So has lo obiain the
views ofsuch experts and ariv€ ata mannerard methodotogy ofachieving lhe above
7. Re-llston 28 8.2024 to report fudherprog€ss

Last Updated On: 2024-07'26 1 7145146

21 HEIVANT CHANOANGOUOAR

lntenm oderg€nted ea iel is exrended li| the nextdate of hearing.
Re-lisl on 25 07 2024 at 2.30 p.m

LaztupdatedO 2024-07 -12 12:4A:02

SUPIAJ GOVINOARA"'

Leamed HCGP seeks for and is granied a week's 1im6 to fito an aflidavit oflhe DCP
2. Re-lisl on 10.07.2024 al2 30 p m.

3 lnierim odereanrer granted isextended titt the nexr daie of hea ng

Last Updated On: 2024-07-10 12103 10

1AtAlt2Q24

44rc7Q024

z9La9!?g21

11t4612424

22

23 SURAJ GOVINDARAJ

24

1 LearnedAddlllonal SPP submits that rcporl has atready been tited

2. Rs-lisl on 04.07 2024 aI2.30 p m

3 lnierim oder eanier g ranted isexlended tittihe nexr date ofhearing

Last Updatod On:2024-06 21 14:39:21

SURAJ GOVINDARAJ

SURA' GOVINDARAJ

roPl
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,'l Learned Add. SPP has liled a memo enclosing Hydrologic€l Survey repon Same is taken on

record. He submits thal lhe petitioner as also oths Psrsons are elung unireated sewage into

stomwater drai.s in lems of lhe said report lf lhat be so the petitioner and any other person

discharcing sewage h stomwaler dra n a/e reslra ned frcm dorng so Respondents are al ibedy to

take appropnale action in accodanc€ w(h law lffound v6lalng
2 Relisl on 11 06 2024

3 lnleim oderea iergranled is extended tillne(date ofheaing.

La.t U gdated On 202444-27'11 :27 :34

1 Sri C K Baba DCP South Easl s p.esent belore lhis Coun n peGon

2 Once again a shon aeommodaiion is soughl for by ihe lea.ned AddilionalSPP to complv w h lhe

odet daled 23 09 2022 He submls thst co-operation has been requesled from the various

deparLTents as also IISC. On enquiry as to whether any etler coresPordence has been initiated, he

slbmils ihai oral rcquests have been made and no witten conespondence have been exchanged

rho manner in which omt rcquests hav€ beon mad( cannot be unde6lood lvhen il is an inter

depadment issue and corespoidence is lo be made lo ensue .oopelation from olher deparhents,

invesiigation boing rcquned to be made, enquiry to be conducied, it is bul requircd lhal

correspond€nco isexchanged in w ting and noi o€l
3. tearned Addilonal SPP submits lhal necessary corespondenc€ wil be issued wthin lwo days

time to the concerned dsparlmeils as also to llso.
4 To prace lhe said corespoidence on record, rc- isl on 12 03.2024 at 2 3A p n

Last Updai.d On:2024-0?07 17:40 57

26 SURAJ GOVINDAMJ 12t03t2024

1 Learned addrtiona Slate Public Proseculor lAddl.SPP) has liled a memo enclosrng the letler

ssued by lhe Oeputy Commissioner of Police to the lndian lnsiitule of Science (llSC) and other

Governmenl Oqan zations

2 He submils that llSC has agrced to carry oul hydroog calsuruey which shallbe compleled on or

beforc 19.04.2024.

3 His fu.ther submisson is that, not only as rcgads ShanlhipuE Lake and the Raja Kaluve relating

lo Shanthipu.a Vilage, sewago s dumped nto other Ral Karuves in the city oI Bengaluru. lf thai be

so it woold be for ihe respondents lo rnvestigaie rnto lhose maltelS and as@rla n who lhe culpnts or

4. At lhis stage, learned Add tiona SPP wou d submil that lhe present investigalng ofiicer being lhe

Depuly Commissioner of Police (Soulheast), would nol have juisdiction io invesligate lnlo all lhe

olher aspects . ll lhal be so, lt is for lhe Oilecior Goneral ol Polic€ to eilher appoinl the Deputv

Comm ssioner of Police (Soulheast) as the Enquiry Oflicer as rcgards all these occunences or lo

conslilute a taskforce to enqu re inio lhese aspecls.

5 Necessary orde6 are to be passed by lhe Onector Generalof Police in this €gard atihe eariesi

6 Re-l st on 25.04.2024 at 2 30 p m forfiLnglhe reponofllSCand repodng the progress in lhe

matler and alsoiorlunher heaing

Last Updated On: 2024'03'16 10:37:52

SURAJ GOVINDARAJ Q6tO3t2A2427

roP I

2A SURAJ GOVINDAMJ 2714212024



Tho investig,jiing o;iicer i3 prc5arit Eetorc lh€ Court 5nd has ,ited .n inte m repod indicating the

,ie ha3 srucirt ufic io obbin lire hydrolog czl srNoy ropod from an exped and lo idenlt the
coxceme.j oiii@rs x|o faiie(j to i.lie ric6ssar/ aclron io p,levrnl the polurion of Shantipur tark.
S:trrl'r licbl. Aler;r T..ua

The i.r--rtrr rlporl . ertemcty batd and Joes ror contarr re d6l6its of lha inspocrioi co.dlcled by
tiie in,€sii3.iing ofiicer lt also does nor corra;n lhe dares v/hen the notices we€ issued ro the
PrnJlayrl Ccvei.pm3r,t Ofi.er, the Adm nislialjv3 Otr.er, as uol as th-. Xanratat:a Tank
Con.ervrtion and Dev6Jopnlerr! Authrily.
ll also does not set our lho dlies on whEh lhe sia:c enti ot certarn ofl,ciats weie recoded tt s so
does not sel olisny fi€H srirvey conducled by the investigating ofiicer before emba*ing upon an
inYe.llgalion
Therulo'e, he inreJn rcpon srbm;{ed by rhe investigaiing offcer ts lhousn taken on record. is not

The iivestrgatrng clticer is dirccled lo filst inslec he taid. in and arcund ihe shanlpula iank and
thercalor iJ6itiiy tne cha hels, thrcugh shich, ihe sewage water is ente ng to a Rajakatuve
conneclng lo shalth,pura Ei,e a,id thereafier, tahe s!,tublo sieps agarnsi fl^e otiicer.frirers
concerned lrrnot preventing lhe unlreared efituententeing into the shanripurlank
As against lour we€ks scughr by investigating ofir.er, six weeks lir,ie is ganted to h m lo conduct
basicenquiry and also secu€ hyd rotogicat .epoi frcm rhe compelent aulhoity.
List lhls petil,or cr 21 11 2023

r-a6tUpJabi! Onr 2023,10-11 10:37:37

05hat2a23

Leamed High Cou(Gcvernment P,eaddr Geeks tirne lo itace on r€cord an inteiim repo
List on 09.10.2023.

Lart Updatod On: 2023-1G06 09:24:1t

'19t09t2023

Pursuant to th6 directiod of ihis Courr daled 23 09 2022, the Deputy Commtssioier ot police. Sri
C.K Baba is prcsent belorc ttre Courr and he submirs that he has taken norice or ihe d recrions
issued by this Coun and lhat he has cotecred subsianlat informalton lo compty wilh the d iectiorls
He also submits that an export to conducr tlydrotogrcar survey is idenrified and rhal he needs rhree
months lime io submlt Hydrologica rcpon abour the q uatily ot lvaler run nins in lhe Rairkatuve
Having regad lo ihe facr rhat ihe oificer has coleclad informalon to cornpty the direcrions al
Sl.Nos 3 and 4, he is drccted to place an inErim repon about rhe sleps taken ro compty directions ar
SlNos.3 aid 4. The sad inle.im repod€halrbe submifiedwilhin a peiod or rwo weeks from loday
Lisl ihis petilion on 0510 2023

La3t Updatsd On: 2023-09,20 1 O:57r35

34

35

Leamod HCGP s€€k3 time to compty th6 od€r drt€d 05,09.2023
List on 19.09.2023.

Lt.t Upd.t d On: 2023{9-14 10156:09

R, NATARA'

roP I
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PROCEEDINCS OFTHE COVERNMENT OF KARNATAKA
Sub: Constituliot1 of Cotnmittcc for thc prcvcntion of

(iisclt;rrll('of scwallt: artrl qfflucnts to lhc ldkcs and
lnllks of Ik,ltll,rlltflr _ ,1,1].

Rearl: 'l-ht'onh'rs rlf tlx, ll,ill,])l(, llilrr (i,r]rt of Karnataka
irr \.v. t'. lit t25/ 2l)tZ, tataLt 2!i.0./.2$24.

PREAIT,IBLI];

l'hL' I ltu'blc Iliglr Court of Karnataka in W.Ir. 58125 /2017 have notccl that due to
'.lisr1tarqt' of scu'age a:rrl cffluc,r]is by thc rcsi(icnls of lJcngaluru into the storm v/ate,
,.itl'titrs and thcrebr' Polluling lhc lakcs altl lanks of llcngaluru. In this regard the Hon'ble
HigJr Cou.t,ide dar'i, tr.tlt-r tiarr:d-25.07 202!, tlnccrcLl to the Chiefsecretary Govsrnmsnt
of Karnataka to corrtihrtc a comluittee prclcrably consisting of the p ncipal Secretary,

C Forest, Eco)og1,anrl Enlirrnrmcrlt, the Chaiman or Member Secretary of the Karnataka
t State Pollutjon Corrtrol Board, the Principal Secretary, Revenue Department, the principal

Scrretary,, \gr_Cl e!4 P_anc_hayat Raj Deparhnent with the representative of_ -fgJice
Departmcnt as nonlinated by Director General of Police and Inspector General of police.

Government of Kamataka. As also to include experts ftom Indian Institulg gl-E!e_nce,
Indian Institute of Managemgnt, TATA - Institute of Fundamental Research, non-
gorrernmental organizations as also representatives of the State Level Environmental
Impact Assessmeni Authority tr_gptqil S: :,"-:g-:X.l .olpe_Ils and arrive at a manner
and methodology of achieving the above.

Accordingly, t}le Government have dccided to constitute a Comrnittee with the
obiective of the prevention of discharge of sewage and effluents to the lakes and ianks of
Bengaluru,

(( 
Hence this order.

GOVERNMENT ORDER NO. FEE 368 EPC 2024,

BANGALORE. DATED: 26.08.2024.

Pursuant to the facts and circumstances explained in the

hereby constitutes the following Committee with the objective

of sewage and e{[lucnts to the lakcs and tank oI Bcngaluru:

preamble, tle Goverrunent

of prevention of discharge

1. Additional Chief Secretary to Government of Karnataka Chairman
2. Additional Chief Secretary to Government, Department of

Forest, Ecology and Environment.
Member

3. GoverrunentThe Principal Secretary to
Revenue Departrnent.

Member

4. Government,
Ecology and

(Ecology and
Environment

Principal Secretary to
Environment), Iorest,

Member

13



Member

GfrA
Member

Mctropolitan Task l.'or.c (BM'l r), llcn8aluru -

5.

6. CI,t"f c.)rr1,l".l,r,,..rillltlviif Clri,:f lirliirrccr, SWD, BRMI

7. Managin6 Dirr'riirr; ltiilyrlorr Wat(!r StrPPly antl Scwcral;c
Board

3. Chi.'t l]r,rrrliv.. t)Tir,,-.r, Kalna onscrvalion and
DL'\'(ro|nrorrl Au I horjh,

Mcrnbcr

9. i'icnlifit' Of(iccr., State lxvel Environmcntal Impact
.{sscssmc]rt Authority

Membcr

10. Erl,crts from llsC (to b" rur,"i,*Gf try tt.," .or.,.cr r,.,d) Member
1',l. Expets fi.orn IIM (tJt* "."i*t*l Lry rfr" c "..4 Member
12. ExpertsfronTata i@

nollir]ated b]' tllc cot]cc lcd)
Member

13. Erpertsfrom@ Member
14. Ashoka lrust lor Rescarclr in Ecr.rlogy and thc Environmcnt

(ATREE)
NGO

Member
15. PuttrnahJlli Nf,iglrt ourhood--Gt e -trnprovemcni trust

(rNLrr)
NGO

Member
1,6. The Member Secretary, Xa*utatu Stat" polt"tiorrcont a

Board
Member-
Convener

L+
\

{.'(

By order and in the name of.
Governor of lGmatsk, I

,\\ toL\/\

To:

(B\N\Yraveen)
Under Secrd6afu to Goverment,

Forest, Ecology Aqh Enyironment Dept. f
(Ecology and Environment).

Additional Chief Secretary to Covernmcnt of Karnataka, Vidhana Soudha,
Bengaluru.
Additional Chief Secretary to Government, Department of Forest, Ecology and

Environment, M S Building, Bengaluru.
The Principal Secretary to Govemment, Revenue Department, M S Building,
Bengaluru.
Principal Secretary to Government, (Ecology and Environment), Forest, Ecology

and Environment Department, M S Building, Bengaluru.
Additional Director General of Police, Bengaluru Merropolitan Task Force (BMTF),

BBMP Head Office, 1st Floor, NR Rd, Sampangi Rama Nagar, Bengaluru-560002.

Chief Commissioner, BBMP/ Chief Engineer, SWD, BBMP Hudson Ctcle,

2.

5.

Bengaluru, Karnataka 560002.

7. CJ:rir,;nan, Bangaiore Water Supply and Sewerage Board, 2nd Floor, Cauvery

Bhavan, Kempegowda Road, Bengaluru-560009.
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Mumbai,, 
il:,i:ljlrlilffi;;enral Engineering Research rnsritute Nehru Marg, Nagpur,

14. Ashoka Trust lor Rcscarch in, Ecology and the Environment Royal Enclave,,. >rrramaPura. JakkLrr lost, Bangalorc SoO"bOq.15. l,uttenahalli Neighborhood iBengaluru. 'ake 
ImProvement rrust, J P Nagar, 7m Phase,

16. The Member Secretary, Karnaraka SIate pollution Control Board, parisara Bhavan,4t Church St, Haridcvpur, Shar
17. Scction Guard File- 

rthala Nagar, Ashok Nagar, Bengaluru_560001.
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of
aluru,

Sri. Gaurav Gupta, S
Additional Chief to Govemment of Karnataka
Sri. Vijay Mohan pai, 1F$ --
Pri :ipal Secretary to Govemment, (Ecology and Environment) Forest-

nt. M.S. Buildjng, Benealuru
Sri. H.C a;tachanda IFS

Karnataka State pollution Control Board

ChiefEngineer. tWWMl on behalfofThe Managing Direcror, BangaloreIfl!$lppll4:Egqge Board. Bensaruru-r60009

ChiefExecutive Officer, Kamataka Tar* Conservalion and DevelopmentAuthority
sri..ttosmath. U@
0-1\!3,1f of Principal Secrerarv to Covemment lte\cnue Dep.rlment

Scientific Officer, State ievel Environm
M.S. Buildins. Banpatrr.r renl Impact Assessmenl Authoriry.

Snt. Priyanka

*::::::::,.,""i:l *sh:ka r1:t for Research in Ecorosy and theEnvironment Royal Enclave, s,;".;;;;il;. ffi"Jd;#
Sri. subramanGJh E
Smt. Usha Rajagopalan.
Representatives from putfenahalli
Trust, J.P. Nagar, 7th phase, Bensa

lllembers not prescnt:

The Additional Chief SicretarvL,
Ecology aad Environment

Government, D-ratlment of Fo.est

fm aaaitona

3gc.t i"rc@
f.om Indian InstituGif Science
@m haian Institute oF
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Principal Secretary to Government, Forest, Ecology & Environment Department

(Ecology & Environment) welcomed the Chairman and all the members prcsent and

appmised about the constitution ofthis Committee.

With regard to discharge of sewage and effluents by the residents of Bengaluru into

the storm water drains and thereby polluting the lakes and tanks of Bengaluru, Hon'ble High

Court vide daily order dared 25.07.2024 in WP No. 5812512017 have directed the Chief

Secretary Govemment of Karnataka to constitute a committee preferably consisting of the

Principal Secretary, Forest, Ecology and Environment, the Chairman or Member Secretary of
the Karnataka State Pollution Control Board, etc., Based on the directions of the llon'ble

High Court of Kamataka, Covernment of Kamataka has constituted a Committce under the

Chairmanship ofAddilional ChiefSecretary to Government vide Govemme[t Order No. FEE

368 EPC 2024, dated 26.08.2024.

At the outset, Chairman ofthe Committee informed that the case is related to release

of sewage by Residential layouts into the drains that leaqd to the rajakaluve resulting in

pollution oflakes such as Shantipura lake/ Chikkanagamangala Lake. The Chairman further

informed that similar issues are dealt by BWSSD and DBMP and also KSPCB and hcnce

there is a need to work out coordinated efforts for elfective control ofpollution oflakc waler.

Chairman also expressed about the good works ofrejuvcnation taken for the lakes located in

Bengaluru viz Belandur Lake, Varthur lake and Chandapura Lake and Kaikondrahalli.

The representatives of the Ashoka Trust expressed that the final objective to be

achieved with respect to water quality of lakes must be clearly defined to work out the

interventions for prevention and control oflakes.

It was also discussed in the meeting that similar problems experienced in developed

countries have been addressed and those case examples can be examined while working out

interventions for prevention of pollution of lakes.

The Principal Secretary to Govemment, Ecology & Environment briefed about the

directions issued by the Ilon'ble Courts and tlon'ble NGT in respect of various lakes to

prevent the pollution oflake water.

The representatives of PNLIT informed that main causes ofpollution ofwater bodies

is due to lack of adequate UGD and buffer zones arcund the lakes and lack of monitodng

mechanism. They also suggested that effective implementation of pollution control of lakes

can be achieved by involving community participation.

(r
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The main stake holders responsible for pollution of lales are BWSSB & BBMp and
stakeholders rcsponsible for monitoring & regulatory agency is KSpCB and Department of
Ecology & Environment, GOK. Hence, after detailed discussions, Committee took the
following decisions :-

(i) To work out a frame work and also to prcpare a road map for control ofpollution.

(ii) To prepare strategy for monr'to ng mechanism including institutional
and technical measures.

(iii) The Member Secretary. KSpCB and principal Secrelary ro
Liovernmenl. Depaflment of Ecology & Environment to conductweekly meetings with stakeholders'to define the 

"U;""1"*," 
tf,"framework, strategy and technical interventio* fo, 

-p'r"""rt"', 

"fdischarge ofsewage and emuents to the lakes and tanks.
(iv) The committee shall meet once in a month.

Ilr
Vr\jo/

(Uaurav Gupta)
Additional Chief Secretary
Government of Kamataka

Meeting ended with vote ofthanks.

(
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AITNEXURE -R4

(

Bengaluru,

Date ofMeeting held on
Presiding Officer

| 03.07.2025
: Sri. S.S. Lingaraia, IFS

Member Secretary, KSPCB

Officers/Members present in the
Meeting : Enclosed as Annexure-l

In the proceedings of the 1st Meeting of the Committee constituted as per the Hon,ble
High Court of Karnataka vide WP No.58725/2017, it was informed that the principal
Secretary, DEE, and Member Secretary, KSPCB, has to conduct weekly meetings with
stakeholders to define the objective, framework strate$.,, and technical interventions
for preventing the discharge of sewage effluent into lakes and tanks. Accordingly the
1st weekly meeting was held on 03.01,2025 at 3:00 pM at the Board meeting hall,
KSPCB, Parisara Bhavan, Church Street, Bengaluru-560001.

The Member Secretary KSPCB, welcomed all stakeholders and gave a brief introduction
regarding the formation ofthe committee and requested suggestions from stakeholders
to prevent the discharge of sewage effluent into lakes thereby improving the water
quality ofthe lakes.

The Member Secretary emphasized that Bengaluru city is developing rapidly. To
mitigate the effe.ts of rapid urbanization, it is the responsibility of BBMp, BDA, BWSSB,
and the Minor Irrigation Department to maintain the lakes by preventing encroachment
and water pollution,

The BBMP Engineer-in-Chief informed that the primary causes oflake pollution are:

1. overflowing Manholes: Manholes located inside theRajakaluves are overflowing,
contributing to lake water contamination.

2. Sewage Discharge from Trunk Sewers: Sewage from trunk sewers is being
discharged directly into Raiakaluves.

3. Missing or Broken Sewer Lines: Faulty or incomplete sewer lines are allowing
untreated sewage to llow into lakes.

The Engineer-in-Chief emphasized that addressing these issues through BWSSB,S
intervention could significantly reduce sewage flow into Rajakaluves. It was suggested
that BWSSB should:

. Conduct an inventory ofproblematic locations,

. Take necessary actions to stop sewage from entering Rajakaluves, stormwater
drains (SWDs), and lakes.

. Also highlighted that wetland treatment has already been implemented in most
ofBengaluru's lakes.

(l
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Additionally, the Engineer-in-Chief clarified that while the lake survey remains

incomplete, efforts are ongoing in collaboration with Karnataka State Remote Sensing

Applications Centre (KSRSAC) to identiry and evict encroachment on buffer areas

surrounding the lakes.

The BWSSB Additional chief Engineer also informed that the difference in levels

between trunk lines has hindered their ability to connect sewers to the main line,

The PNLIT Representative, Smt. Usha Ra.iagopalan, emphasized the following points:

. Local communities should play a crucial role in maintaining lake water quality.

Collaboration between local communities, BBMP, and BWSSB is essential to
remain vigilant and address emerging issues.

o BBMP and BWSSB should take immediate action to clear blockages in sewer lines

to prevent pollution.
. Encroachment cases should be reported to BBMP, as it is the owner ofthe lakes.

. Lack of adequate coordination between BBMP and BWSSB in resolving the issue ( 
1ofwater pollution in Bengaluru's lakes.

Dr, Priyanka.lamwal, ATREE, Bengaluru, emphasized the following points:

. There is a need to clearly define the obiective for lake restoration based on its

intended usage.

. Wctlands should be constructed, and afforestations should be carried out in
buffer areas to enhance lake ecosystems.

. The restoration and rejuvenation of lakes have not been done scientifically, as

there has been no observable inflow or outflow from the lakes post-reiuvenation.

. Native-based solutions could be effectively lmplemented in SWDS and

Rajakaluves to address these issues.

Sri L. N. Rao, Professor from IISC, Bengaluru, stated that their studies indicate the need

to stop the entry of untreated sewage into lakes. He also suggested that biological ( f
solutions to prevent lake water pollution should be explored, as these could help

prevent algal blooms and the silting oflakes,

Sri, H-N. Chanakya, Bengaluru emphasized the need for list of short term and long term

measures for prevention ofentry of sewage into lakes.

After deliberations on the issues raised, the Member Secretary KSPCB in order to
prevent the pollution of lakes by discharge of sewageinformed the concerned

departments as follows:

1. BBMP: To submit the list of

o overflowing Manholesr Manholes located in Rajakaluves are overflowin&
contributing to lake water contamination.
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2.

3.

4.

o Sewage Discharge from Trunk Sewers: Sewage from trunk sewers is being
discharged directly into Rajakaluves.

o Missing or Broken Sewer Lines: Faulty or incomplete sewer lines are
allowing untreated sewage to flow into lakes,

o Identiry lakes that have been encroached upon and those severely polluted
due to sewage entry, which adversely affects water quality and the flora and
fauna ofthe lakes.

o Undertake cls mapping oflakes to identiry the encroachment on lake bed as
well as Rajakaluve.

o Submit a list of lakes in Bengaluru, including thejr reiuvenation status and
present status, actions taken to control pollution ifany.

The BWSSB shall Prepare and submit an action plan to prevent lake water pollution.

Emphasized the importance of strong coordination between BDA, BBMp, BWSSB
and MI to tackle lake pollution and encroachment issues effectively.

The concerned departments, to provide the following information in the next
meeting:

o Sources of Pollution: BBMP and BWSSB to identig/ sources of lake water
pollution.

o lllegal Sewage Discharges: Detect missing or illegal sewage discharges and
take action to divert sewage to the nearest STp until proper sewer
connections are established.

o Comprehensive Progress Report on Lake Survey rrVork The Bangalore
Development Authorify, BBMP, and the Minor Irrigation Department, in
collaboration with the Land Survey Revenue System and Land Records
Department, should submit a detailed progress report on the ongoing survey
work oflakes.

o Legal Case Information: Details of cases registered with the Hon,ble
Supreme Court, Hon'ble High Court, and other courts, along with information
on pending cases before the National Green Tribunal, Karnataka Lokayukta,
and directions issued by these courts, authorities, and tribunals, should be
submitted.

o Status of Lake Boundary Demarcation: BBMp should ent the current
status oflake boundary demarcation, including buffer nd n8.

Karnataka Stafe Pollution Control

(
I

l Board 
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Annexure-I

Name & Designation ofOfficer Present in Meeting held on 03.OI,2O2S,

1. Sri. Gopal Naik Professor, IIM Bengaluru.
2. Sri. B.S. Jayalakshmi, ACE, BWSSB, Bengaluru.
3. Sri. H.N. Chanakya,llsc, Bengaluru.
4. Sri. L.N. Rao,llsc, Bengaluru.
5. Sri. S. Subramanian, PNLIT
6. Smt, Usha Rajagopalan, PNLIT.

7. Sri. D.c. Venkataram, DEo, KTCDA.

8. Sri. Vijayakumar Haridas, CE (Lakes) BBMP, Bengaluru.
9. Smt Bagyashri Kulkarni, Urban Designer, MOD Foundation,
10. Sri. B.S. Prahallad, Engineer, In-Chief, BBMP, Bengaluru.
11. Sri. Keerti. R. Scientific Officer, KSPCB, Bengaluru.
12. Sri. B.N. Raghavendra, Executive Engineer, MDP, BBMp, Bengaluru.

f 13. Smt. Rekha. B.V. Execurive Engineer, SWD-Sourh, BBMp.f\ 14. SriSuman. D. P. Sup. OfPolice, BMTF.

15. Dr, Priyanka.Jamwal, ATREE, Bengaluru.

Offi cers of Board Present.

1. Sri. N.R. Raiu, CEO, Infra & Lake Division
2. Sri. K-S. Sudhakar, Environmental Officer, Infra & Lake Division
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